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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
NEW DELHI
O.A. NO. 487 OF 2022
In the matter of
Jagjeevan Singh Applicant
Versus

Punjab Pollution Control Board and others

Respondents

REPLY ON BEHALF OF RESPONDENT NO. 4

MAHINDRA USTRIAL P

MOST RESPECTFULLY SHOWETH:

j I That the captioned Original Application has been filed
by one Jagjeevan Singh seeking closure of the
operation of answering respondent unit and

disconnection of electricity connection.

24 That Primarily the applicant has alleged that there is

one respondent industry situated just opposite to
applicant’s residence in which header machines are
installed and causes noise pollution beyond permissible
limits. It is humbly submitted that answering unit has
objection to this portrayal only of one unit in the
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vicinity. The detailed facts are mentioned in following
paragraphs.

That this Hon’ble Tribunal took cognisance of the
present application and vide order dated 07.07.2022
constituted a joint committee comprising of State PCB
and Deputy Commissioner, Ludhiana and direct the
same to undertake site visits, look into the grievances
of the applicant, verify the factual position and take
remedial action in accordance with law by following due
process.

That it is further submitted that in compliance of order
dated 07.07.2022, a report dated 21.09.2022 was filed
by the joint committee and this Hon’ble Tribunal vide
order dated 23.09.2022 was pleased to issue notice to
Respondents to file their response/ reply to the
averments made in the application and the
observations made in the report of Joint Committee.
Copy of Report dated 21.09.2022 of Joint Committee is
annexed herewith as ANNEXURE R/1.

At the outset it is humbly submitted that the answering
respondent unit is law abiding entity. It had valid
consent form the State PCB. There is no source of air
pollution or water pollution. It is further submitted that
every possible step is being taken to ensure that the
sound created in the premises is being absorbed in the

premises itself.
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It is further humbly submitted that the Answering
respondent is open to take further additional steps as
directed by the Hon'ble Tribunal after considering the

facts and circumstances stated in the present reply.

That the present application is based on incorrect facts
and has been filed with oblique motive just to harass
the answering respondent. The present application is
not bonafide one rather the Applicant has mislead this
Hon'ble Tribunal by suppressing the material and real
facts from this Hon’ble Tribunal.

The relevant facts pertaining to the answering
respondent unit, industrial unit being run in the
applicant’s house and other industrial activities running
in the near vicinities are narrated in succeeding
paragraphs.

That Answering respondent is a small scale unit and is
engaged in ‘rivet’ manufacturing from Mild Steel (MS)
wires. This process is covered under the white category
as per the consent management policy of Punjab PCB.
The answering respondent applied the consent under
the white category however same has been granted in
green category by the Punjab State PCB. The copy of
last consent granted by the Punjab State PCB is
annexed herewith as ANNEXURE R/ 2.
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That the total no, of machines i.e. 7 headers kept at
the end point of the premises. The operation of the
machines takes place in day time only and that too in
totally closed system. The answering unit is being run
In Pratap Nagar Area which is admittedly mixed land
USe area where many number of units are in operation.
However, the Applicant/complainant has singled out
the answering respondent to settle his personal scores
and to get succeed in long past rivalry.

That as a matter of abundant precaution and care the
machine run by answering respondent unit are kept at
the fag end/inside of the premises. It is further
submitted that to restrict the sound movement outside
the premises, Firstly, the thick layers of thermocol have
been fixed on all walls to absorb and trap the sound of
machines. Secondly, a glass door has been provisioned
in that room itself separating the machine storing room
from rest of the premises. Thereafter a wooden gate
has been provisioned to avoid possibility of travel of
sound. At last heavy main/entry gate is there and same
is kept closed. Thus, there is 3 layers protective system
in addition to provision of thermocol sheets to restrict
the travelling of sound beyond the premises.

That family of the proprietor of respondent unit also

lives on the upstairs of the premises.



12.

13.

S

Compliance of Noise Pollution Rules 2000 by
units running in the area in question including
the complainant and respondent unit:

That the sound barrier measures adopted by answering
respondent have already been explained in preceding
paras no 9 and 10.

It is humbly submitted that noise monitoring was
conducted in compliance of order dated 07.07.2022
passed by this Hon’ble Tribunal. The details of
monitoring as detailed in the report, are reproduced for

the sake of convenience as below:

S.no. | When all the header | When  all | When the
machines were in |the headers | industry
operation and all the | machines and all
gates and industry | were in | machines
were closed and all | operation were not
the preventive |and all the|in
measures i.e.|gate  and | operation
insulation/thermocol | internal
sheet were in place |doors were

opened

F. | 70.8 dB(A) 79.2 dB(A) |68.7

dB(A)

It is noteworthy that noise level was 70.8 dB(A)
when all the header machines were in operation and all
the gates and industry were closed and all the
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preventive measures j.e. insulation/thermocol sheet
Were in place. The noise level was 68.7 dB(A) when the
industry and all machines were not in operation. Thus,
it can be safely concluded that running of answering
réspondent’s unit with preventive measures in place
contributes only 2.1 dB(A) towards noise levels noted
at the gate of complainant. In view of noise level at
68.7 dB(A) when machines of answering respondent
unit were not in operation, this is also proved that there
are other industrial units in near vicinity which results
the noise level at 68.7 dB(A) itself. Thus, pick and
choose strategy of applicant/complainant herein
against the respondent unit is unjustified, illogical and
show the malafide on part of the Applicant.

OBJECTIONS TO FINDINGS OF THE REPORT

14.

The committee has not taken into consideration the
noise created by units running in same vicinity and that
too without consent from the board i.e. (i) Dahela engg
works with heavy big preésses and hammer machines
(opposite to applicant’s house)

(ii)Amit Industry, nut manufacturing factory (house
no.11577/A)

(iii) Harzi Creation running day and night at Applicant’s
premises with DG set at roof (house No.11583)
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(iv) Shiva powder coating (house no.11580) causing
air pollution

(v) B S industrial (house no.11584) has big rolling
machines

(vi) D N Auto Industry engaged in chemical pils and
creating loud noise.

(vii) Wright Brothers

(viii) Sanjeev Agro industries

(ix) Rajneesh industry with chemical work and acid
works.

(x) J K Industries with big presses

(xi) MB industry with big presses

(xii) Master presses with big presses 10 in number . etc

Thus, committee committed error in concluding that
the noise levels of answering unit have been observed
to be 70.8 dB(A), rather it is collective noise of all units
running in the near vicinity and other contributing

factors.

That the committee wrongly observed that it will be
appropriate to consider the noise standards for
residential area i.e., 55 dB(A) in the present case. It
has been further observed that noise levels of the
industry even when all measures to control the noise
are adopted is, 70.8 dB(A) which are more than the
prescribed standards for residential area i.e., 55 dB(A).
It is humbly submitted that applying the standard for
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Q.

residential area for mixed land use area is irrational
and unjustified. The applicable norms should be of
industrial area since 90 % of the premises are engaged

in some kind of industrial activity.

That the Committee is unjustified in directing the
Punjab SPCB to initiate remedial actions as per
provisions of Air Act 1981, and Noise Rules, 2000 in
view of prescribed standards for residential areas i.e.
55 dB(A). The committee failed to appreciate that
touchstone of 55 dB(A) could not be achieved even if
the answering respondent unit was totally closed.
Infact, during closure of the answering respondent
unit, the noise level at the gate of complainant was
68.7 dB(A) which is much beyond the yardstick
adopted by the committee i.e. 55 dB(A). At the cost of
repetition, it is humbly submitted that noise level
during closure of respondent unit was found 68.7 dB(A)
and same was 70.8 dB(A) when respondent unit was
running with preventive measures. Thus, there is only
increase of 2.1 dB(A) and that too could be because of
other sources of noise from the vicinity. Therefore, to
penalise the answering respondent unit for fault of

others will be travesty of justice.

That whatever the sound produced by the machines of
answering respondent cannot be labelled as NOISE,
leave alone noise pollution, because Answering
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respondent has taken all preventive measures so that

a harmonious balance can be maintained between right

of answering respondent’ unit to earn livelihood and

well-being of people around.

That it is worthwhile to mention here that respondent
unit was inspected by Punjab PCB on 12.01.2022. In
that report the noise monitored by the officers when
unit was not operating was 66.2 dB(A) and this figure
was 66.4 dB(A) when unit was operating. Thus, there
was difference of 0.2 dB(A) between two figures. This
fact is being brought for the kind notice of Hon'ble
Tribunal to show that the respondent unit is making
negligible contribution in the surrounding noise. The
copy of report dated 12.01.2022 is annexed herewith

as ANNEXURE R/3.

CREDEHTIALS/ANTECEDENTS OF APPLICANT

19.

That complainant is bent upon destroying the business

of answering respondent since long time. That there

are several cases pending between the proprietor of

answering respondent unit and complainant. The

proprietor of respondent unit and his son have been
implicated in false criminal case. Copy of said FIR dated
21.07.2021 with English translation s annexed

herewith as ANNEXURE R/4.
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That the concern of the complainant is not protection
of environment from noise pollution but rather his sole
intention is closure of industry of Answering

respondent.

That the complaint has alleged that One industry is
causing noise pollution whereas the truth is that there
are more than 10000 number of industries going on in
the area of Pratap Nagar. (The relevant video recording
will be shown at the time of proceedings) and
complainant himself is running industry in the name
and style of HARZI CREATION (ANNEXURE R/5) with
12 number of head embroidery machines. His unit also
has Laser cutting machines, heat fusing machine,
plotter clothe printing machine and D G Set on terrace.

That answering respondent has also made complaint
against the complainant Jagjeevan Singh and his unit
namely HARZI CREATION to Punjab State PCB which
has taken cognizance and inspected the premises of
complainant and whose noise levels were found to be
more than 70 dB(A) at the gate of answering
respondent. Report of noise pollution with respect to
complainant’s unit is with the Punjab PCB officers which
in all fairness they are supposed to file before this
Hon’ble Tribunal.

That the credentials and antecedents of complainant

regarding noise pollution do not inspire confidence as
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his own unit M/S HARZI CREATION is running 24 hours
and producing loud noise.(The relevant video recording
will be shown at the time of proceedings)

That it is further submitted that complainant is also
running a DG set on his terrace which causes air and
noise pollution. Photograph of DG set on the roof of
complainant is annexed as ANNEXURE R/6 (The
relevant video recording will be shown at the time of
proceedings). Further the said unit is running without
any permission from State PCB.

That as outburst of inspection at premises of
complainant, he started maligning the Punjab State
PCB officers on Twitter and other social media sites to
put pressure on them. He threatened by circuiating
hate speech on WHATSAPP to launch joint
action/protest against the State PCB officers. The chat
message of complainant on Whatsapp group is
annexed herewith as ANNEXURE R/7.

PRAYER

In all fairness and in view of facts and circumstances
noticed herein above, it is humbly prayed that this
Hon’ble Tribunal be pleased to:
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. Complaint seeking closure of the industry of
answering respondent be dismissed.

- Direction be issued to inspect whole area on various
parameters of environment to enquire total number
of industries operating and status of necessary
permissions from Punjab State PCB including the
unit running in complainant’s premises.

. Direction be issued to Punjab State PCB and Punjab
State Power Corporation Ltd not to take any coercive
action against answering respondent in view of
preventive measures taken by the unit.

. Any other relief as the Hon’ble Tribunal deems fit.
For Mahindera Indl. Corpn.

mofl’ﬁv\tﬂwg'“g’e\

Mohinder SinghProp.

Proprietor of Mahindra Industrial Corporation
(Respondent no.4)

Date: I7[n]es2z

Place: Mea0etla
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

O.A. NO. 487 OF 2022

In th tter of

Jagjeevan Singh Applicant
Versus

Punjab Pollution Control Board and others

Respondents

AFFIDAVIT

I, Mohinder Singh. Proprietor of Mahindra Industrial
Corporation, S/o S/o Late Sh. Sohan Singh Age about
56 years, resident of 11581, Sant Longowal Street
No.1, Partap Nagar, Ludhiana presently at New Delhi
do hereby swear and solemnly affirm as under :

1. That Deponent is the Respondent no.4 in the present
Original Application.

2. That the present reply has been drafted by my

counsel on my instructions and contents of the sanie

has been explained and read over to me in
For Mahindera Indl. Corpn.

™
M oMinckar
DEPON ENTr
For Mahindera Indl. Corpn,

vernacular.

op.

Prop.



Verification @

It is verified at New Delhi on ... November 2022 that
the contents of this affidavit from para 1 to 2 are true
and correct to the best of my knowledge and nothing
has been concealed therefrom.

era Indl. Corpn.

Dli@(_)ﬂN/g\?{ﬂ

For Mahind

1 1 NOV 2022
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OFFICE OF THE DEPUTY COMMISSIONER ~ CUM -
DISTRICT MAGISTRATE, LUDHIANA

To

Hon’ble Chairman,
The National Green Tribunal, Faridkot House,

Copernicus Marg, New Delhi.

No:- L1799  /mMA Dated ﬂhlhﬁ

Subject:- Order passed by Hon’ble National Green Tribunal dated
07.07.2022 in O.A No 487/2022 titled as Jagjeevan Smgh v/s

Punjab Pollution Control Board and others.
It is humbly submitted that in compliance of subject cited order,
the grievance of the petitioner has been heard and has been inquired. The

copy of inquiry report is attached herewith for kind perusal and approval.

S

Deputy Cornﬁ‘sioner,
Ludhiana
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Subject :- Order passed by Hon’ble National Green Tribunal dated 07.07.2022

in O.A no 487/2022 titled as Jagjeevan Singh Vs Punjab Pollution
Control Board and Others.

_Sh. Jagieewan Singh (Complainant) had filed the subject cited
application in Honble National Green Tribunal against M/s Mohindra
Industrial Corporation, Sant Longowal Street, 11584, Partap Nagar,
Ludhiana regarding the noise pollution caused by the above industry.

“The grievance in the application is that there is one industry in the name of
M/s Mahindra Industrial Corporation opposite to residence of the applicant in
which six numbers of header machines have been installed which act like
hammer to cut the thick steel wires with a blow. The said machines cause
noise pollution beyond permissible limits and vibration is the are. On
complaint made by the applicant, respondent no 2 visited the industry on
15.02.2021 and 31.05.2021 and on the basis of reports showing noise pollution
to be in violation of the environmental norms directed Respondent No. 3 to
disconnect the electricity connection of the above said industry. Subsequently
on the basis of report dated 31.07.2021 of private lab namely M/s Sima Lab
which visited the industry during lunch time, Respondent No. 2 directed
restoration of the electricity connection of the above said industry. The Lab
report was accepted by Respondent No. 2 without giving opportunity of being
heard to the applicant. The industry is causing noise pollution beyond
permissible limits.”

Hon’ble NGT has passed orders dated 07.07.2022 in the above
original application, the relevant abstract of which is as under:-

2. In view of the averments made in the application, we are of the

view that the factual position needs to be verified and remedial action

is required to be taken on the basis thereof by the concerned Statutory

Authorities. Accordingly, we constitute a Joint Committee comprising

of State PCB and Deputy Commissioner, Ludhiana and direct the same
to undertake site visits, look into the grievances of the applicant,

verlfy the factual position and take remedial action in accordance
with law by following due process within one month from the date of
receipt of a copy of this order. The State PCB will be the Nodal agency
for coordination and compliance.

oy W
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3. Factual and action taken report may be furnished within two

months by email at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF.

- In compliance of above order, Worthy Deputy Commissioner, Ludhiana
directed Additional Deputy Commissioner, Khanna {Ludhiana) to conduct an
enquiry as directed by Hon'ble National Green Tribunal and take remedial
actions in accordance with law by following due process.

Punjab Pollution Control Board appointed Er. Atul Kaushal, AEE Regional
Office -2 , PPCB Ludhiana to appear on behalf of PPCB. Both the parties
complainant Jagjeevan Singh and Respondent M/s Mahindra Industrial
Corporation was called for personal hearing in the case and both parties have
recorded their statements. Er. Atul Kaushal, AEE Regional Office -2 , PPCB
Ludhiana produced the relevant record pertaining to the complaint. After
perusal of statements of the parties and the record produced by the
department it was decided that a sub committee be formed for site inspection
so that the allegations made by the complainant could be verified , Accordingly
a2 committee was formed vide this office letter no 16638 dated 29/8/2022 for
further inspection as under : ;

1)  S5.D.0 Pollution Control Board Ludhiana
2) SDO PWD(B&R) Ludhiana
3) Concerned SHO ,Ludhiana

The Committee was instructed to make a surprise visit of the premises
so that the allegations may be verified. It was also directed that both the
parties should be present during the measurement of noise levels.

Meanwhile the complainant again appeared before the under signed
and made a written complaint that the respondent firm has moved some of
the machines out of the factory premises and placing some temporary
wooden/thermocol partitions . It was alleged in this complaint that this is
being done to ensure that noise of the machines is reduced before the
checking by the Sub Committee. The Complainant claimed that he has video
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eport has been received from the Sub Committee on 7/9/2022. As per

the re :
port, the inspection was done on 30.08.2022 at around 3.00 PM and
report as under:- X

The industry was In operation during the visit.

2 The industry has installed 7 no.s Header Machines for manufacturing of
rivets and other cycle parts.

3 Five Header machines are located in one room and two Headers
‘machines are located in adjoining room separated by a partition in the
same premises of the industry.

4 The noise monitoring of the industry was carried out at the gate of the
complainant in the presence of the complainant as well as the
representative of the industry and the details of the monitoring as

under:-

SNo. | When all the header |When all the | When the
machines were in | headers industry and
operation and all the [ machines all the
gates and industry were | were in | machines
closed and all the|operation and | were not in
preventive measures i.e.|all the gates operation
insulation/thermocol and internal
sheet were in place doors  were

opened |
1. 70.8 dB(A) 79.2 dB(A) 68.7 dB(A) ‘]

The site of the industry is located in mixed land use area as per Master Plan
(2007-31). There are residential houses, commercial shops and industries
located in the vicinity of the above mentioned industry. No noise standards

have been prescribe

d for the mixed land use area in the Noise Rules, 2000.

The noise levels prescribed for other areas as per the Noise Rules, 2000 are

as under:-

Area Code | Category of Limit in dB(A)leq j
Area/zone DayTime | Nighttime |

(A) Industrial Area 75 | 70 |

0%

13

—



| Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Since, no noise standards have been prescribed for mix land use area, it
would be appropriate to consider strin gent noise standards for residential area
i.e. 55 dB(A) in above case. As per the noise monitoring done by the
committee, the noise levels of the industry even when all the measures to
control the noise are adopted have been observed to be 70.8 dB{A) which are
more than the prescribed standards for residential area i.e. 55 dB(A).

Findings :- It is clear from the above report, that noise levels of the industry
has been observed to be 70.8 dB(A) even when all the measures to control the
noise were adopted. The above recorded noise levels of 70.8 dB(A) are more
than the prescribed standards for residential area i.e. 55 dB{A). In view of the
above finding, Punjab Pollution Control Board is directed to initiate remedial
actions as per provisions of Air Act, 1981 and Noise Rules, 2000.

vy

Environmental Engineer Additional Deput? Commissioner,
PPCB, Ludhiana Khanna.

A Copy is forwarded to

1. Hon'ble Chairman, The National Green Tribunal, Faridkot House,
Copernicus Marg, New Delhi-110001

2. The Chief Environmental Engineer, Punjab Pollution Control Board
Ludhiana

3. Jagjeevan Singh S/o Baldev Singh R/o 11533, Street no 1,Partap Nagar,
Ludhiana

4. M/s Mahindra Industrial Corporation,#11581,Sant Longowal Street no
1,Partap nagar, Ludhiana

b2y

Environmental Engineer : Additional Depii issi
PPCB, Ludhiana Khanna. P WCommnssmner,
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PUNJAB POLLUTION CONTROL BOARD

Webslte:- www.ppch.gov.in

Date; 25-06-2022

Industry Registration ID: W21LDH2831903

Registration No.: 19114902

MOHINDERA INDUSTRIAL CORPORATION 11581, ST. NO-I, PARTAP NAGAR, SANT LONGOWAL

To,
Mohinder Singh
Mohindera Industrial Corporation
GALI, LUDHIANA
LUDHIANA,LUDHIANA-141003
Subject:

Pollution) Act,1981.

Auto granted Consent to Operate for setting up un industrial unit w/s 21 of Air (Prevention & Control of

m;:" rc_'fe.rem.w fo your application for obtaining 'Consent to Operate’ for setting up of un industrial plunt w/s 21 of Air (Prevention & Control
of of?ut:on) Acl, 1981, you are, hereby, permitted to set up the indusirial unit to discharge the effluent(s) & emission(s) arising out of your
premises subject 10 the Terms and Conditions as specified in this Certificate.

1. Particulars of Consent to Operate/Afr granted to the Industry

Certficate No CTOA/Renew/LDH2/2022/19114902
Date of issue 22-07-2022
Date of expiry 2}}0?-2023
Certificate Type Renew
Previous CTE/CTO No. & Validity  [—
2. Particulars Provided by the Industry
Name & Designation of the Occupler | MOHINDER SINGH
PROP

Address of Industrial premises

Mohindera Indusirial Corporation 11581, St. No-i, Partap Nagar, Sant

Longowal Gali, Ludhiana

Capital investment of the industry

9.84

Category of Industry GREEN _—

Type of Industry 3999- Miscellaneous (Green)

Scale of the Industry Small

Office District Ludhiana Ii

CTE/CTO-Applied for CTO(Air)-Renew

Consent Fee Details Payment Amuunt | Transaction | Date of Date of
Mode ID transaction | verificadon
NEFT 25.00 N171222005 | 2022-06-20 -

694465 00:00:00.0

"This is computer generated document from OCMMS by PPCB"

Mohindera Industrial Corporation Mohindera Industrial Corporation 11581, St. No-i, Partap Nagar, Sant Longowal Gali, Ludhiana, 19114902.22-07-2022.21-

T, Lot

01-2023,
Pagel

(e
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[RawMatertats —
Raw material(s) Quantity Units
'P* . M. S. WIRE 2 Metric Tonnes/Day
Nt Product(s)(Name) Installed Capacity Units
FASTENERS (RIVET |1.5 Metric Tonnes/Day
ETC.)
IRON SCRAP 0.5 Metric Tonnes/Day
Effluent and Disposal Detals Usage Water Waste |Treatment| Disposal | Areaof
consumptl |  water Details Disposal
on kl/day | generation
Domestic NR NR
Trade NR NR
Effluent
Cooling . . NR NR
1 Emlssion Control Detalls Suurce Fae Btuck Hetyht (Tn | Contrs | Emisst [
sof meters) 1 on
emissio Equip | Sampli
n ment ng
facility
provide
d
Boiler/ | Type Qty Unit | Above | Above | Y/NR | Y/NR
Furnac Groun | Roof
€ d Level | Level
Boiler |. I Metric |. A NR NR
Tonnes/
Day
Furnace |. A Metric |, ; NR NR
Tonnes/
Day
DG Sets (Details) Capacity of D.G. | Quantity of Fuel | Stack Helight Canopy/Acoustl
set(in KVA) used/to be used | above ground ¢ Enclosure
(in Lts./day) level(meters)) Provided
Y/N(check)
—-Select—
A. SPECIAL CONDITIONS

1 This auto generated consent is based on the information / data submitted by the Industry. Tn case of
data or in case of any information submitted is found incorrect, this consent shall stand cancelled.

Z  The inspection of industry shail be governed by the inspection policy framed by CPCB/PPCB/Govt. from time to

time. In case of complaint, the industry can be visited by the Regional Office or any other officer authorized by the
Competent Authority.

any change of

3 In case of industry is found to create conditions that generate any type of pollution and / or if there is any objection

from the surrounding community and if on verification, it is found that such objection has some substance, the
Board shall be at the liberty to take action against the Industry under the provisions of the Water (Prevention &
Control of Polhution) Act, 1974 and Air (Prevention & Control of Pollution) Act,1981 and / or Environment
(Protection) Act,1986 as deemed fit.

4 This consent is issued on the basis of self calculation of consent fee made by the industry. In case, any difference in
thee curmsertt foe deposited by the indastry is fourrd, the rdastry shall have to dopusit the batarce comsent fee.

"This is computer generated document from OCMAMS by PPCB"
Mohindera Indusirial Corporation,Mohindera Industrial Corporation 11581, St. No-i, Partap Nagar, Saut Longowal Gali, Ludhiana, 191 14902,22-07-2022,21-

01-2023,

Puage2
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5 Tncase of change of data provided in this simplified form, the Industry shall inform the Board and shall geuevised@

Consent. The Industry ghall apply for obtaining Consent to Establish / Operate from the PPCB, in event ofits
graduation from Green to Orange/Red category Industry,

"

sENERAL CONDITIONS

l The industry shall apply for consent of the Board as re uired under the provision of Water (Prevention & Control of
Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, I98F&: Authorization under Hazardous and

Other Wastes (Management and Transboundary Movement) Rules, 2016, two months before the commissioning of
theindustry,

2 The industry shall provide adequate arrangements for fighting the accidental leakages/ discharge of any air

Doll}ﬂ:‘gntfgauﬂiquida trom the vessels, mechunical equipments etc, which are likely to cause environmental
po on.

3 The Industry shall apply for further extension in the validity of the CTE atleasttwo months before the expiry of this
CTE, ifapplicable.

4  The project has been agpmved by the Board from pollution angle and the industry shall obtain the approval of site
trom other concerned epartments, it needbe.

5 The industy shall put up displuy buard indicating the Envitunnient dats in the presciibed futonat at thie inain
cntrancegate.

6 The indusuy sl_1ai'l provide port-holes, platforms and/or other necessary facilities as may be required for collecting
samples of emissions from any chimney, flue or duct or anyother outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 dmes chimney diameter downstream and 2 times
upstream from the flow distnrbance. For a rectangnlar cross section the equivalent diameter
(De) shall be calculated from the following equation to determine upstream,
downstreamdistance:-
De=2 LW /(L+W)
Where L=length in mts. W= Width in mts.

1i) The sampling port shall be 7 to 10 cm in diameter

/4 The industry shall provide 2 mjnimum stack height of 9.0 meter above ground level in all cascs where boiler
/furnace are provided and solidlliquidfgasm;.; fuel is used. In other cases, where stacks are provided for process
emissions, the minimum stack of 3 meters above roof level shall be ]':rovi’d.ed.

8 The industry shall put up canopy on its D@ sets and also provide stack of adequate height as per norms prescribed

by the Board and shall ensure the compliance of instructions issued by the Board vide office order no. Admin./SA-

2/F.No.783/2011/448 dated8/6/2010.

Stack height for diesel generating sets:

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
H = h+0.2 (KVA)0.5
where fi = fiefght of the bufiding fn neters where the generator set is instaffed.

“This is computer generated document JSrom OCMMS by PPCE"

S.NO. | Capacity of diesel gen erating set Helght of the Stack
L 0-50 KVA Height of the building + 1.5 mt
2. 50-100 KVA Height of the building + 2.0 mt,
3 100-150 KVA Height of the building + 2.5 mt.
4, 150-200 KVA Height of the building + 3.0 mt, B
5. 200-250 KVA Height of the building + 3.5 mt.
6. 250-300 KVA Height of the building + 3.5 mt.

Mohindera Industrial Carporation Mohindera Indusirial Corporation 11581, St. Ne-i, Pariap Nagar, Sant Longowal Gali, Ludhiana, 1911 1902,22-07-2022,21-

01-2023,
Puage3




1

6',.
9 The industry shall provide flow meters at the source of water supply, at the outlet of effluent treatment plant and =/

shall maintain the record of the daily reading and submit the same to the concerned Regional Office by the 5th day
of the following month,

10 The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees per
acre along the boundary of the industrial premises.

The issuance of this consent does not convey any property right in either real or personal property, or any exclusive
privileges, nor does it authorize any injury to private roperty or any invasion of personal rights, nor any
infringement of Central, State or Local Laws or Regulations.

1

12 The consent does not authorize or approve the construction of any physical structures or facilities for undertaking of

any work in any natural water course.

13 Nothing in this NOC shall be deemed to neither preclude the institution of any legal action nor relieve the applicant

L?&l:r :ﬂ¥ responsibilities, liabilities or penalties to which the applicant is or may be subjected under this or any
Cl.

14 The industry shall ensure that no water pollution problem is created in the arca due to discharge of effluents from its
industrial premises.

15 The industry shall carmark a land within their premises for disposal of boiler ash in an environmentally sound
manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a scientific
manner and shall maintain proper record for the same,if applicable.

16  The industry shall provide proper and adequate air pollution control arrangements for control emission from its
coal/fucl handling area, it applicable. g £ ’

17 The industy shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as raw.
18 The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity

mentiontd (n the NOC and shall not carry out any expansion without the prior permission/NOC of the Board. &

19 All amendments/revisions made by the Board in the emission/stack height standards shall be applicable to the
industry from the date of such amendments/revisions.

20  The Board reserves the right to revoke this "consent to establish™ (NOC) at any time, in case the industry is found
violating any of the conditions of this "consent to establish" and/or the provisions of Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from time to tme

C. OTHER CONDITIONS

1. Project Proponent shall not throw burn or burry any solid wastes in open outside premises or in drain / water bodies.
2. Project Proponent shall promote use of alternatives of singleuse plastics (SUP) and awareness to discourage use of
plastic, through their Corporate Environment Responsibility (CER) activities.

3. Project Proponent shall ensure that there are no usages of single use plastic- thermocol disposable items such as water
bottles / water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made of plastic-
thermocal or any other non-biodegradable material in the premises. )

4. The project proponent shall properly handle and manage the solid wastages as per the provisions of the Municipal
Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an environmentally sound manner.
5. The industry shatl comply with the Noise Rutles, 2000.

6. The industry shall not carry out any activity during the ni%ht hours (10.00 PM to 6.00 AM). . o
7. The industry shall carry out the industrial activity in the closed room to reduce the noise level within permissible limits

as mentioned in the Noise Rules, 2000.

All the other contents and conditions of consent will remain same as mentioned in original consent no.
CTOA/Renew/LDH2/2021/17597592 dated 09.02.2022 valid upto 08.08.2022 granted under Air (Prevention & Control of

Pollution) Act, 1981.

A copy of the above Is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office-2, Ludhiana for information and necessary
action.

"This is compuler generared document from OCMMS by PPCB"
Mohindera Industrial Corporation Mohindera Industrial Corporation 11581, St. No-i, Partap Nagar, Sant Longowal Gali, Ludhiana, 19114902,22-07-2022,21-
01-2023.
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o PUNJAB POLLUTION CONTROL BOARD

\ T2 Inspection Report
A7 2

Inspection ID: 17798879

——

. | General Details

Industry ID W21LDH2831903
Name of the Industry MOHINDERA INDUSTRIAL CORPORATION

Address of the Industry MOHINDERA INDUSTRIAL CORPORATION 11581, ST. NO-,
PARTAP NAGAR, SANT LONGOWAL GALI, LUDHIANA

District Ludhiana ||

6. |Catego GREEN

f. |Scale of the Industry Small

| g. |Type of the Industry 3999- Miscellaneous (Green)
h. |Operational Status of th i

g e In operation

i. | Type of visit Application Processing
j. |Date of Visit 12012022

k. |Person Contacted 8 Mohinder Singh

|. |Designation of the Proprietor
Personcontacted

m. |Mabile Number of the " | 9814437692
personcontacted 4

Email ID of the personcontacted | mohindersingh5057@gmail.com

ID, Name & Designation of Harinder ~ Singh  (PPCBO086), Harpreet Singh (PPCB157),
visiting officers Jangir Singh (PPCB113),

2. |Compliance of various Pollution Acts/Rules

Acts / Rules Status Observations (if Non Complying)

i. |Water (Prevention & |-Select-
Control of Pollution)
Act, 1974

ii. |Air (Prevention & -Select-
Control of Pollution)
Act, 1981

iii. [Hazardous & Other -Select-
Wastes(Management
& Transboundary
Movement) Rules,
2016

iv. |Bio-Medical Waste -Select-
Management Rules,
2016

3. | Any other observations i

=

T O

Inspection ID: 17798879 'E ] !
MOHINDERA INDUSTRIAL CORPORATION

Pagel




The industry was visited on 12.01.2022 by following team of officers of the Board: E 25 ,

1. Er. Harpreet h ional Office4, Ludhiana
2.Er. Jangir Sin |E9J’EAEE' Regional )

, JEE, Reglonal Office4, Ludhiana
3, Sh. Baldeap gingh, S.A,e ogal Lab, Ludhiana ¢

During visit, it w r cturin
:i;thhsegi"dUtéw v?as’s"iﬁsfé‘é?é'uﬂf. Lé?l?‘l?‘lg visit & has installed 7 nos. header machine for manufacturing
e

' ' d the noise leve| was
2, The noise monitoring was carried out at door of the complainant's house an aratisn the
observed as 66.2 dB(A), when industry was not in operation. When the Incusiry wes¥.op
noise |evel was observed as 66.4 dB(A). nt's house
3.During visit, 5 nos. header rnachlna(s lvere in operation, The worker gﬁ:ﬁni in complaina
informed that complainant is not avallable as he has %ona to attend m: : 'Bﬁdsa ollution.
4. The Industry has provided thermocal sheet inside the industry to contro "
5. No trade effluent is generated and domestic effluent s discharge into SEWer.

Harinder  Singh
(AEE)

Inspection ID:17798879 I
MOHINDERA INDUSTRIAL CORPORATION

Page2
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FIRST INFORMATION REPORT.

(Under Section 154 Cr P.C ) (First
. Infarmatinn Rannr)
Uner Bectar 164 Appurlionment Procesdmgs)

1. District {e). POLICE COMMISSIONERAT

LUBHIANA E ' P.S (= ): DIVISION 6 Year(?'® ). 2021
it 087
(FIRC) & ' ?Si'tlﬂd Liﬂ;g of FI?FIR. 210772021 20.30hrs
e aleand lime o
Is FIR election rolatad (Yes/No) No ) .
Is the FIR refated to tho injury? 157 Elechon Type K '
(Yos Nati “
2. N - "
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LA IPC 1860 294 N o
L s & IPC 1860 s06 g
L .3 PC1860 ' 3!_ e = -
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Time Mﬂd ek Time me Time To
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6. Complainant / Informant
(a) Name: Harpreet
Kaur (b) Husbang's Name:
(c) DatelYear of Birth: 1987
" (e) UID No;

b e S

(h) Address:

.

N.CRB/NCRS 11 F.1)
Consolidateq Inspection Form -1

Jaivevan Sigh

(d) Nationality. INDIA
Date of ssye:

T

R e S—

e Addre : Address
| ISerial No,) llevel fvna) = (hut)

% 1 Present Address 11583, Prélap Nagar Streel No 1 Street Seven Lambiwal, Ludhiana Divisiori
®. POLIGE COMMISSIONERATE LUDHIANA PUNIAB, INDIA
| Pormanen Address 11 583. Pratap Nagar Straat No 1 Sireot Sat Lagwal, Ludhiana Division 6. |

i 1
P 2

i, e _ POLICE COMMISSIONERATE LUDHIANA PUNJAB INDIA |
(I_) Occupation: = e BT PNENATE LUDHIANA e

... Phone

Details of knownlsuspoctediunknown sccused wi
of camplain anlisbspoctiuninewn ascusad):

7 (Cnmdescﬁmm

Mahila

m w& ﬂ‘iﬁ!l nuttiby of olfenders e than 6ng) ¢

 (Mabile No.) 91-8283910000
th fu particutars

bSiNo. [nimme T2 gy T T Rt Name ¥ [Present Addross I
setws no] (nomep 0 (surname; (Name of Relative) (Present Stage) 1 i
1 dsvardees ey DS e Falhar's Name : Mahendra 1, 11581, Stno 1 Fii Sal Gawal
' ! - < g Pratap Nagar, Luthians DIVISION |
' - 6. POLICE I TRRE
I l COMMISSIONERATE _
. _____l . ek LUDHIANAPUNJAB INDIA
ER G § . : [ M- PR Stroat Na 1 Sireel Sant Longawee
| ? Pratap Nagar Ludhiana Division
| | | 6,POLICE
| | i COMMISSIONERATE
| L s | LUDHIANA PUNJAB, INDIA
b+ a "
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Form - ga
can be said 1o be wrang which will be very difficult for us to prove S0 please consider this

aupataton M .
ahinder Singh and e zan Jashan and lake immediale action i ary member at my tamily M°“'"der Singn and

his s0n Jashan will be respansible for th loss. A copy of the above application has been attached Corect -
Harpreel kaur Wo [agjesvan singh, 11583, Gali sant longowal 1, partab nage ludhiana 141003 hareayes
uk@gmall.com 06284652310- 08283910000, commissionnor jpg 105 k. Harpreet K jpg 90Kb
Action Police ;- Today Man AS| was present in the police station regarding the government, then

the said application No. Marksuda Chief Dfficer Police Station Division No. 06 Ludhiana Chief Muns|

Police Station handed over tome for mvesligation, Already 564.5 D dated 29 5.21. 46852 datad 1-6-21 Police Staven

Diviston No OE Lud h1ana Mosul, regarding | whlch both tha parties were called and heard, the opposite
party JR&hﬂﬂdaﬁD Singh and hls.fathur Matinder Singh arg nat mady 10 accept their mistake. 8re: ond threaten {9
revarse the pelition” From the investigabon 1S faund that Ihu crimet of Jashandeep Singh son of Mahand(@ Singh

and Mahandra Singh resident of H NO 11581 St no 1 Gali Sant Longowa! Pratap Nagar Ludhmna is under
‘seclion 294 506.34 IPC. The said appli::atl;: merred (] lhe Chnel Magisirate for ﬁlmg the case
HC Rajlnder Kumar along with ASH, 21 35LDI-| Lict Harpreel Kaur 3384:LDH issued the. oppoﬂumlv for
mvesngaﬁon and lho MHC was mslfudeﬂ 0 ﬂla B case emd send Ihe oﬂgmal applicatmn bt cuny 1he FIR.
-Gonec! - Ewni Kumar AS| Ponce Sla!mn nwlsion No 05 Ludhrann Dale 21-7-21 Exact - Pol!ca Sla\von
Dmsmn No 06 L.udh.ana Time ?vw PM. Hasab Amad lhe sand numhered apphcatinn mail s’.auon but the
;:ase was raglstemd in lhe said case ol the said dlfense Acupy o! the FIR along with the ongmal
appn&uon I& sant 10 Handr Sepoy nnmuldeap s:ngh al 353?£Ludts WMnda Nl[d for lnvesngatm Bapna

w;mless was notified 1o the: mntmi mm Bandl Raptna 28 umaa-aa PM
13 Actian 1a§¢an Sinca ihe abava mlofmallqn ravaa]s wmmlsswn u! oﬁanea{s} u/s 86 manllpned_ atllem no

7 ihclion i
The abave information stows (hat the manpef of commilling the oime is under the saction menlioned In 5. No- 2!
(1) Registered the case. 7 ™
and teak upthe investigation ;
toak): el ]
(23Dirested {(Narie of 10.): fe e Reak: _ S
{Mame ot [uestigaling Officer): SETHI KUMAR (Position: ASI {Assistant Sub-lnspectar)
Nu{a) 8mbﬂ . lotakeup lha mvestlgahon or (3)

-"Refussd invasﬂgatron due ;c»
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N.CR.B

1.1.F.-1 /integrated Terti Fahm «f
ar

“}Trsnsiqned loPs District
(wa):
on point of jurisdiction.

i
FIR. read over tg (he Complainanlinformant. admitled to be correctly recorded and a copy givi
1o the complainani,

ecorded
Informant freq of cost. (Hearing 1o the complainantinformant is considared as duly r
and a copy is given free of cost to the complalnant )

4. Signature/T humb Impression

of the cOmplainant / informant

15. Date and tima of

3 5
dispatch to the court i - MW—%M

Signature of officer In charge. Police
Stton [ F i~
{Sgnature of Thara Prabhagn|

‘ Name: MAJOR SINGH

Rank (Position)' ASI {Assistant Sub-mspecto
No(R ) 792/LDH

&
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—PUNIAE
¢ ? PUNJAB POLLUTION CONTROL BOARD
_— onal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Noa ax:- 01614673789 'Websito:-mq_ﬂ_,‘mﬁmﬂurl email:- pRcbzo1idh@gmail.com
To 2067 Dated o5]y[ 2022
M/s Mohindera Industrial Corporation,

11581v St. no.-1, Partap Nagar, Sant LDHQOW&| Gali
Ludhiana, '

Sub:  Cancellation of consent to o "
rate granted under A i f
Pollution) Act 1981 el g er Air (Prevention & Control 0

it ¥ . — "
operatev;:e::::; ;:i: m!andatury on part of thg industry tg obtain consent to oper‘a‘t-:;f the Board to
discharging of emis:;io;l: ant uf.s g1 of tﬁe Air {Frevennon & Control of Pollution) Act 1981 for
s from its industrial premises.
pollutiu:ggn::lef:;;‘i;; 15 mandatory on part of industry to provide adequate and appropriate
cerlasse et _ o‘bnng d.own the fj‘.oncentratlon of various pollutants including noise in its
permissible limits prescribed by the Board.
. ;nii:ehﬁgeacs‘]'{t)h:; ::dustry had obtained consent to operate under green category under Air
' . enew/LDH2/2022/19114902 dated 22.07.2022 valid upto 21.01.2023.
, And whereas, a complaint has been filed in the Hon'ble NGT and as per orders of the Hon'ble
NGT, a team was constituted to verify facts of the complaint.

And whereas, the industry was visited on 30.08.2022 by tsam constituted as per orders of

the Hon'ble NGT. The observations of the team is as under -

1. The industry was in operation during the visit.

2. The industry has installed 7 no. Header Machines for menufacturing of rivets and other cycle
parts.

3. Five Header machines are located in one room and two Headers machines are located in
adjoining room separated by a parfition in the same premises of the industry.

4. The noise monitoring of the industry was carried: out at the gate of the complainant in the
presence of the complainant as well as the representative of the industry and the details of
the monitoring are as under :

When all the header machines were | When all the headeis machines | When the industry and
in operation and all the gates and | were in operation anc ell the gates | all the machines were .
internal doors of the industry were | and internal doors were opened not in operation

closed and all the preventive
| measures i.e. insulation / thermocol

sheet were in place [
- 70.8 dB(A) 79.2 dB(A) 68.7dB(A) |

Irﬁa\d\f!’iereas, the site of the industry is located in mixed land use area as per Master Plan
(2007-31). There are residential houses, commercial shops and industries located in the vicinity of
the above mentioned industry. No noise standards have been prescribed for the mixed land use area
in the Noise Rules, 2000. The noise levels prescribed for other zreas as per the Noise Rules, 2000

are as under.- -
Area Code | Category of | Limit in dB(A) leq
Area/zone =7 Daytme | Night time
(A) | Industrial area | [ 70
B) Comiriercial arga 65 | 55
(C) Residential area 55 45
(D) | Silence zone 50 40

And whereas, as per the noise monitoring done by the team, the noise levels of the area are

already beyond 55 dB(A). But, with operation of the industry it increases from 68.7 dB(A) to ?9.8
dB(A), when all the gates and internal doors of the industry were closled and all the preventive
measures i.e. Insulation/ thermocol sheet were in place. The noise level increases from 68.7 dB(A)
to 79.2 dB(A), when all the gates and internal doors were opened.

And whereas, the above results show that the industry is not co
of the Air Act 1981 as well as conditions imposed in consent to operata

mplying with the provisions
granted to it under Air Act,

1981. |
And whereas, the Competent Authority of the Board hes considered the matter and it has
& Control of Pollution) Act,

been decided that consent to operate granted under the Air (Pravention
1981 be cancelled due to above said réasons,

' - C’H@,/_.



As such, in exercise of the powers conferred under the Air (prevention & Controloq;nution)
Act 1981, the consent to ope-ate ¢ranted to the industry Under Air (preverltion& Contral f Pollution)
Act, 1981, is hereby, cancelled due to the reasons Mentioneq gpove-

Y
Envir nmﬂ@ﬂineer m
Endst. No. ' Dated .

A copy of the above is forwarded to Environmental Engineer, punjab Pollution Control Board,
Regional Office-2, Ludhiana for infcr nation & necessary action.

Environmental Engineer
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¢ WPUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 01614673789 - Website:- www.ppcb.govin  emall:- ppcbzotidh@gmail.com
No.
No. Bog] Speed postiRegd. e nfa-

M/s Mohindera Industrial Corporation,
11581, St. no.-1, Partap Nagar, Sant Longowal Gali,
Ludhlana

Sub: Directions u/s 31-A of the Air (Prevention & Control of Pollutlon) Act 1981 as
5 ;.:.amanded in 1987, _ F e _

Whereas, itis mandatory on part of the industry to obtain consent to operate of the Board
to operate its industrial plant u/s 21 of the Air (Prevention & Contro! of Pollution) Act 1981 for
discharging of emissions from its industrial premises. ;

And whereas, it is mandatory on part of industry to provide. adequate and appropriate
pollution eontrol facilities to bring down the concentration of various pollutants including noise in
its emission within the permissible limits prescribed by the Board.

And whereas, the industry had obtained consent to operate under green category under
Air Act, 1981 vide no. CTONRenewaDHZ!ZOZZM9114902 dated 22.07.2022 valid upto
21.01.2023. y v

And whereas, a mmplamt has been filed in the Hon'ble NGT and as per orders of the
Hon’ble NGT, a team waé constituted to verify facts of the complaint.

And whereas, the industry was visited on 30,08.2022 by team constituted as per orders of
the Hon'ble NGT. The observations of the team is as under:-

1. The industry was in operation during the visit,

2. The industry has installed 7 no. Header Machmes for manufacturing of rivets and other

- cycle parts. R

3. Five Header machines are located in one TooiT and [wo Heacders machines are located in
adjoining room separated by a partition in the same premises of the industry.

4. The noise monitoring of the industry was carried out at the gate of the complainant in the
presence of the complainant as well as the representative” of the industry and the details~
of the monitoring are as under :-

When all the header machines were | When all the headers machines | When the industry and |
in operation and all the gates and | were in operation and all the gates | all the machines were |
internal doors of the industry were | and internal doors were opened not in operation

closed and all the preventive |

measures i.e. insulation / thermacol = |

sheet were in place y |

70.8 dB(A) 79.2 dB(A) 68.7dB(A) |
And whereas, the site of the industry is located in mixed land use area as per Master Plan
(2007-31). There are residential houses, commercial shops and industries located in the vicinity
of the above mentioned industry. No noise standards have been prescribed for the mixed land
use area in the Noise Rules, 2000. The noise levels prescribed for other areas as per the Noise

Rules, 2000 are as under:-

Area Code Category of Areal 2 Limit in dB(A) leq
zen P Day time Night time
(A) Industnal area 75 70
| (B) Commercialarea | * 65 55 |
[ (C) | Residential area ' 55 45 I|
[ (D) | Silence zone 50 40 'l

And whereas, as per the noise monitoring done by the team, the noise levels of the area
are already beyond 55 dB(A). But, with operation of the industry it increases from 68.7 dB(A) to
70.8 dB(A), when all the gates and internal doors of the industry were closed and all the preventive
measures i.e. Insulation/ thermocol sheet were in place. The noise level increases from 68.7
dB(A) to 79.2 dB(A), when all the gates and internal doors were opened.

And whereas, the above results show that the industry is not complying with the provisions
of the Air Act, 1981 as well as conditions imposed in consent to operate granted to it under Air

Act, 1981,
TGy
V
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And whereas, consent to operate granted to the industry under the Air (Prevention &

Control of Pollution) Act, 1981 has been cancelled vide no. 5067 dated 09.11.2022, due to &
aforesaid reasons. Q

And whereas the matter was considered by the Competent Authority of the Board and it
has been decided to issue directions u/s 31-A of the Alr (Prevention & Control of Pollution) Act,
1981 for closure of unit and PSPCL Authority be directed to disconnect the power supply available
to industry with immediate effect.

Now, therefore, the Chairman of the Board, in exercise of the powers conferred upon it,
u's 31-A of the Air (Prevention & Control of Pollution) Act, 1981 having been fully satisfied that it
is a fit case to order the closure of the industry and hereby directs as under:-

1. Thatthe industry shall stop operating all outlets & stop forthwith discharging any emissions
including noise from its industrial premises into atmosphere.
That the industry shall not restart any process/plant unless all necessary air and noise
pollution control measures are taken and concentration of various pollutants conforms to
the emissions/noise level standards laid down by the Board.
That the industry shall not restart discharging pollutants until it obtains the consent to
operate of the Board u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 as amended
: in 1987,

i PSPCL, authority is directed to disconnect the electric connection of the industry with
immediate effect.

In case of failure to comply with the above said directions, you are liable for action u/s 37
of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

},p«%tyw _
Senior Ervironmental Engineer

; For & On behalf of Chairman of the Boﬁd
El‘ldSt. No. Dated
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-2, Ludhiana for information and submit the compliance, of the directions

ditlies NT Ao
within 07 diys.

PR R s . T R S, e e s

Senior Environmental Engineer
For & On behalf of Chairman of the Board
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N8 PUNJAB POLLUTION CONTROL BOARD

Zonal Office-1, E-648-B, Ph i
; ase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789  Website:- :Nww_ppcb_govjn emall:- QECb201Idh@gl'l'ia_._.-"-C°_rﬂ

e

No. -
Tg Regd./Speed Post Dated

1. The Chief Engineer (Operation),
Punjab State Power Corporation Ltd.,
Ludhiana.

2. The Superintending Engineer (Distribution),
Punjab State Power Corporation Ltd.,
Ludhiana.

ontrol of Pollution) Act,

Subject: Directions uls 31-A of the Air (Prevention & C
11581, St. no.-1, partap

1981 — M/s Mohindera Industrial Corporation,
Nagar, Sant Longowal Gali, Ludhiana.

The Competent Authority of Board has decided to issué directions u/s 31-A
of the f-_\ir (Pravention & Control of Pollution) Act, 1981 for disconnection of electric
connection available to the industry/premises, with immediate effect. You are, therefore,
directed to comply with the following:-

rned shall disconnect th? supply of

"That the authorities conce
electricity availabie to the subject clited industeyl promises itk min s ateeffects

th the above said directions, you aré liable for

In case of failure to comply wi
| of Pollution) Act, 1981 as amended in 1987.

action u/s 37 of the Air (Prevention & Contro

—

Senior Envifonmental Engineer

For & On behalf of Chairman of the Board
Dated

e Environmental Engineer, Punjab Pollution

for information and to su mit compliance

Endst No.
A copy of the above is forwarded to th

Control Board, Regional Office-2, Ludhiana
report, within 07 days. b

-

Senior Environmental Engineer

For & On beha[c of Chairman of the Board

Endst No. 5080 - Dated 9/])]2>
bove is forwarded to M/s Mohindera | dustrial Corporation, 11581,

A copy of the @
r, Sant Longowal Gali, Ludhiana for information.

3t. no.-1, Partap Naga
Senior EnL?&?’Tlﬁbmm Engineer

For & On behalf of Chairman of the Board

Gty

bas



VAKALATNAMA
BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

Appeal No./Original Application No.  4#27 [ 202 * of 2022
L

Inre:-

Jo al\]c erremy g'na W Applicant

Yot  Plukten Conh Rooid S0

{?"*’[Me "ﬂ

Res Adent
KNOW ALL to whom these present shall come tI'EI IWe .....(f1 ohimel gn
D M Momadia Indus bR Corpornbian lise!, ST ol ?

L
Satlon gheed 1o above named R%"N"‘J* wo. Y do hereby appoint

Ludh

et
W
M Clieﬁgm indl.

Rahul Khurana & Hasil Jain, Advocates (D/2183/2008)
295, Lawyers Chamber Block-Il, Delhi High Court,
A-174, 2™ Floor, Defence Colony, New Delhi-110024
9811894060, rkhuranalegal@gmail.com
(herein after called the advocate/s) to be mylour Advocate in the above-noted case
authorised him:-

To act appear and plead in the above-noted case in this Court o i
Court in which the same may be tried or heard and also in the
including High Court subject to payment of fees separately for each cc

To sign file verify and present pleadings, appeals cross
petitions for executive on review, revision, withdrawal, compromise or
or affidavits of other documents as may be deemed necessary or [ |
prosecution of the said case in all its stages. \

To file and take back documents including original documer: \
and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbatratron any
differences or disputes that may arise touching or in any manner relating to the said
case.

To take execution proceedings.

The deposit, draw and receive money, cheques, cash and grant receipts
thereof and to do all other acts and things which may be necessary to be done for the
progress and in the course of the prosecution of the said case.

To appoint and instruct any other Legal Practitioner, authorising him to /:
exercise the power and authority hereby conferred upon the Advocate whenever he |2
may think fit to do so and to sign the Power of Attorney on our behalf. .

And l/we the undersigned do hereby agree to ratify and confirm all acts done
by the Advocate or his substitute in the matter as my/our own acts, as if done b
me/us to all intents and purposes.

And I/we undertake that I/we or my/our duly authorised agent would appe¢ ¢
in the Court on all hearings and will inform the Advocates for appearance when the
case is called.

And I/we undersigned do hereby agree not to hold the advocate or his
substitute responsible for the result of the said case. The adjournment costs
whenever ordered by the Court shall be of the Advocate which he shall receive and
retain himself.

And liwe the undersigned do hereby agree that in the event of the whole or
part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid
up. The fee settled is only for the above case and above Court. I/we hereby agree
that once the fee is paid. I/we will not be entitled for the refund of the same in any
case whatsoever. If the case lasts for more than three years, the advocate shall be
entitled for additional fee equivalent to half of the agreed fee for every addition three

years, or part thereof.
IN WITNESS WHEREOF l/we do hereunto set my/our hand to these

presents the contents of which have been understood by me/us on this

...... I dayof. AV 1 2022

Accepted subject to the terms of fees.

';_\7 ?{{f o

S

Prop.



